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To,
Smt. Parul Bhadoriya
Advocate, Hon’ble N.G.T (CZ)

Bhopal (M.P),

Subject: ~ Hon’ble NGT Original Application No. 159/2024 *“Parashram

Ravtmina Vs State of ML.P. & Others”

Please find enclosed report in the Matter of Original Application No.
159/2024 “Parashram Ravtmina Vs State of MLP. & Others.” Against Hon’ble NGT
Central Bench Bhopal order dated 15" July 2024. The next hearing of case is

scheduled on date 05.09.2024.

Enclosed: As above 3 ;
;//Eﬁ'{/i/
(H.K.Tiwari)
Regional Officer, Ujjain



BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
CENTRAL ZONAL BENCH AT BHOPAL
O.A. No. 159/2024

IN THE MATTER OF:

PARASHRAM RAVTMINA ...APPLICANT
Versus
STATE OF MP & ORS ....RESPONDENTS
INDEX
SR. | PARTICULARS Annexure PAGE
1.|Reply by MP PCB (nodal agency) regarding the 1-6

submission of Joint Committee Report

2.| Affidavit in support of reply 7-8

3.| Nomination orders of the Representatives of the Joint | Annexure- A | 9-14
Committee from the Principal Chief Conservator of
Forest, the Principal Secretary, Revenue Department,
Govt. of M.P and the MP PCB

4.| Report submitted by Additional District Magistrate, | Annexure-B | 15-90
District Neemuch vide letter no. 102/ADC/2024 dated
03.09.2024

5.| Report submitted by submitted by Divisional Forest | Annexure-C | 91-108
Officer, Divison Neemuch vide letter no. 5327 dated
02.09.2024




Committee at the site on 28.08.2024

6.| Photographs of the inspection conducted by the Joint | Annexure- D | 109-112

7.| Allotment Order dated 18.01.2024 passed by Madhya | Annexure- E | 113-135

Pradesh Industrial Development Corporation Limited

8.| Google Map of the Site

Annexure- F 136

Date: 03.09.2024

Place: Bhopal

Submitted by MPPCB:-

through Counsel

Adv. Parul Bhadoria
Ph. No.: (+91)-8085977111;
Email: parul.bhadoria04@gmail.com




BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
CENTRAL ZONAL BENCH AT BHOPAL
O.A. No. 159/2024

IN THE MATTER OF:

PARASHRAM RAVTMINA ...APPLICANT
Versus
STATE OF MP & ORS ....RESPONDENTS

BRIEF REPLY BY MP PCB REGARDING SUBMISSION OF JOINT
COMMITTEE REPORT
The MP PCB most humbly submits before the Hon'ble NGT that:

1. In compliance to Hon’ble NGT in Original Application No. 159/2024
“Parashram Ravtmina Vs State of M.P. & Others” order dated 15/07/2024
wherein it was directed that the joint committee shall visit the site and
submit factual and action taken report on the following issues raised :

. Allocation and transfer of land by the State Authorities in favor of
Department of Industry, Policy and Investment Promotion, Madhya
Pradesh for establishment of new industrial area.

. Mutation and transfer of the land by Tehsil - Jawad, District Neemuch
in favor of Industry, Policy and Investment Promotion, Madhya
Pradesh.

iii.  Renumbering of plots by the Revenue Department.

iv.  Cancellation of the allotment of the land and the order dated
26.12.2023 passed by District Collector, Neemuch, Madhya Pradesh
in Case No. 0235/A-20(3)/2023-2024.
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2. In compliance to the above order the following nominations were made by

respective members of the joint committee :

Sr. | Joint Committee | Representative Nomination
Member nominated date
1. | Principal Chief | Shri S.K. Atode, | 21.08.2024
Conservator of Forest | Divisional Forest
Officer, Divison
Neemuch
2. | Principal Secretary, | Shri  Laxmi  Gamad, | 16.08.2024
Revenue Department, | Additional District
Govt. of M.P Magistrate, Neemuch
3. | Madhya Pradesh | Shri  H.K. Regional | 25.07.2024
Pollution Control | Officer, MP  PCB
Board Regional Office Ujjain

3. That the nominations of the representative from the Principal Chief
Conservator of Forest and Principal Secretary, Revenue Department were
received on which had resulted in delay over the submission of the joint
committee report. That the orders of the nominations of the representative

are collectively filed herewith as Annexure-A.

4. The committee members had inspected the site at M/s Sunlite Alkaloids Pvt.
Ltd. Neemuch, Khasra no. 625/1, 626,632/2/2, Village Janakpur, Tehsil
Jawad, Distt. Neemuch- 458220 (M.P) on 28.08.2024.

5. During the inspection, the officials of the Revenue Department and Forest

Department had different opinion regarding the nature of land. Since the
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opinions of officials of Revenue Department, Neemuch and Forest
Department, Neemuch were different regarding issues raised in petition,
Therefore the consolidated Joint Committee Report could not be prepared.
However, separate reports have been submitted by the Revenue Department

and Forest Department.

6. That since, the M.P. Pollution Control Board is the nodal agency in the
present case therefore the individual reports submitted by the concerned

departments are being filed before that Hon’ble Tribunal through this reply.

7. That the reply of the Additional District Magistrate, District Neemuch
(Revenue Department) through letter no. 100/ADC/2024 dated 03.09.2024

to the issues raised in the original application is attached as Annexure-B.

8. That the report/reply submitted by Divisional Forest Officer, Division
Neemuch through letter no. 5327 dated 02.09.2024 to the issues raised in the

original application is attached Annexure - C.

9. That the photographs of the inspection of site dated 28.08.2024 by the Joint

Committee are attached as Annexure-D.

10. That it is pertinent to mention that the land in question has been allotted to
to M/s Sunlite Alkaloids Pvt. Ltd. through a Allotment Order dated
18.01.2024 passed by Madhya Pradesh Industrial Development Corporation
Limited, Regional Office Indore. The land has been given on lease for 99
years for the purpose of setting up of a Phytochemical/Alkloids Exctraction
Unit (Active Pharmaceutical Ingredient). The copy of the allotment order

and the lease deed is attached as Annexure-E.
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11. That the google map of the site is attached as Annexure-F.

12. That the MP PCB most humbly submits that since the issues raised in the
OA is related to the Revenue and Forest Departments, Therefore in the
interest of equity and justice it would be appropriate to appoint any of these
Departments as nodal agency for the further proceedings, since MP PCB has

no jurisdiction in the land related issues.

13. That the Hon'ble Tribunal may take this reply on record. An affidavit in

support of the above reply is filed herewith.

Date: 03.09.2024 Submitted by MPPCB:-

-

Adv. Parul Bhadoria
Ph. No.: (+91)-8085977111;
Email: parul.bhadoria04@gmail.com

through Counsel
Place: Bhopal
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IN THE MATTER OF:

PARASHRAM RAVTMINA
Versus

STATE OF MP & ORS ....RESPONDENTS

AFFIDAVIT IN SUPPORT OF REPLY

I, Hemant Kumar Tiwari, S/o Late Shri M.L. Tiwari, Aged 60 years, Regional
Officer, Madhya Pradesh Pollution Control Board, Regional Office, MP PCB
Ujjain and Officer-in-Charge, office at 17, Bharat Puri, Ujjain do hereby solemnly
affirm on oath as under:

1. That I am Officer in Charge for Madhya Pradesh Pollution Control Board in
the present matter, and am fully conversant with the facts of the case and
therefore competent to swear on this affidavit.

2. That I am filing the present reply in the aforementioned matter to the OA
filed before the Hon’ble Tribunal and I have understood the same.

3 That the contents of the Reply are true and correct to the best of my
knowledge and the available office records and no material fact is concealed

~ -

o
DEPONENT

or suppressed.

VERIFICATION

[ Hemant Kumar Tiwari the above-named deponent do hereby verify that the
contents of the par 1 to 3 of the affidavit above are true and correct.

Signed and verified on this 3 September 2024 at Ujjain (MP). %ﬂ/éﬂd

_ DEPONENT
NOTARY

DISTRICT UJJAIN (M.P.)

0 3 SEP 2024
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ANNEXURE-B

-

Office of Upper Collector Dist. Neemuch M.P.

No 1u1]m;c12024

TO;
Regional Officer,
Madhya Pradesh Pollution Control Board
Regional Office Ujjain
Subject :-  Allotment of Revenue Land of Village Janakpur Tehsil

Jawad Dist. Neemuch to MPIDC

1. Madhya Pradesh Gazette dated 25th July 1986, is annexed as
Annexure-1.
declaration of forest land was done in total 13 villages of forest
block Lasur of Tehsil Jawad in which total 26 Surveyy nos. of
village Janakpur were declared as forest land. '

2. Above mentioned gazette notification 26 khasra no. with total area
176.932 was declared as reserved forest in Village Janakpur,

3. When the forest authorities apply for updating revenue records as
Per gazette to Forest Settlement officer then it came to light that
there are many typing mistakes in gazette like Survey number 479
is a private land since year 1945 (missle bandobanst ) and is far
away from forest land ,Survey number 495/515 do
village janakpur .the last Survey number is 492/5
many Survey numbers have less area accordi
bandobast year 1945 or samvat 2002 but erroneous area has been
written in gazette .the detail of Survey number and area according

to missle bandobast year 1945 and ownership recorded in kKhasra is
as follows:-

15 and also so
ng to missslke

Neemuch, Date..og./.oﬂ/ 2034~

In which Surveyy number wise publication of"

€5 not exist in-
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S. |Village Surve |Arcaas | Area Aren of | Area of | Ownership
No. | Name yy No | per according | publicat | publicat | status as
publicati | to lon in ion in recorded in
on in Gazette | gazette | Khasra
Gazette 1;:'::;& more less
than than
Salalyear | Khasra | khasra
1945) area arca
1 Janakpur | 479 3.112 0.732 2.380 |- Badrilal S/o
Bhuwaniram
Kulmi
2 Janakpur |490 0.408 0.470 - 0.062 Talai MP
Govt.
3 Janakpur |491 0.004 0.094 - 0.09 Pal M.P Govt,
4 Janakpur |492 10.06 7.525 2.535 - CharnoiM.P
. Govt.
5 Janakpur | 493 10.06 7.525 2,535 - Charnoi M.P
. . Govt.
6 Janakpur | 494 10.06 7.525 2.535 - Charnoi M.P
Govt.
7 Janakpur |495 6.240 7.525 - 1.285 Charnoi M.P
. 1 ‘ Govt.
8 Janakpur |[496 1.280 7.525 - 6.245 Charnoi M.P
Govt.
9 Janakpur | 497 10.06 7.625 =+ |2.535 - Charnoi M.P
Govt.
10 |Janakpur |498 10.06 7.525 2.535 - Charnoi M.P
; Govt.
11 Janakpur | 499 3.002 7.525 - 4.523 Charmor M.P
Govt.
12 |Janakpur |500 6.112 7.525 - 1.413 | Charnoi M.P
. Govt.
13 |Janakpur | 301 0.412 1:745 - 1.333 Charmnoi M.P
| Govt.
14 |.Janakpur 502 10.06 7.525 2.535 - Charnoi M.P
Govt.
15 |Janakpur |503 10.06 1.672 8.388 - Charnoi M.P
Govt.
16 Janakpur 504 10.06 7.525 2.535 - Charnoi M.P
Govt.
17 |Janakpur |505 10.06 7.525 2.535 - Charnoi M.P
» Govt.
18 |Janakpur | 506 2.002 5.122 - 3.12 Charnoi M.P
Govt. >
19 |Janakpur |507 8.425 7.525 0.900 = Charnoi M.P
Govt.
20 Janakpur 508 10.06 7.525 2.535 - Charnoi M.P
Gouvt.




21 | Janakpur | 509 10.06 2351 . (7.709 |- gzstrnoiM-P
22 | Janakpur |510 [3.460 6.898 - 3.438 gﬂgtrnni M.P |
23 |Janakpur |511 4.832 3.554 1.278 - ghatrnoi.M-P
ovL.
24 Janakpur 512 6.413 4,233 2.180 - ghjtrnoi M.P
ovi.
n5 |Janakpur |513 10.50 7.243 3.257 - gha[mOi M.P
' ovL.
26 Janakpur 495/ 10.06 7.225, 2,835 - In village
' 515 ' : Janakpur
Surveyy no. .
495/515
is not there. '
' ' It is 492/515 .
only.
Total 176.922 | 146.689 51.742 21.509
Missle bandobast khasra is annexed as annexure 2 , .

. To verify the error in Survey aumber and their rakba ,a joint team
of sdm/forest settlement officer(FSO) jawad and forest department
visited the site on dated 16/5/2000 for updating revenue records as.
per gazette .FSO/SDM has issued order no. 1410/RE/2000 Jawad
dated 01.08.2000 in which all. the typing error which were
published in gazette is duly rectified and during exercise ,total
124.04 hactare [176.922 ha.-51.742ha.-0.732ha (private land )jwere
actually found against notified total area of 176.922 hectare .The
report of above verification of year 2000 is annexed as annexure 3
which is duly signed by halka patwari (reveniue depart.)and van

parishetra sahayak (forest depart)

_The renumbering of 26 Surveyy no. of Village Janakpur was started
in the year 1992 and settlement was finalized in the year dated

2001-02. Pages of renumbering provided by Revenue Department is .
annexed as Annexure-4 . i

ering list Khasra no. 479, 490 and 491 becomes
Khasra no. 610,631 and 630 respectively. While Khasra no. 489,
492 to 513, 492/515 and other Khasra added to constitute Khasra

no. 632 with rakba 158.690 hectares.
32 has two parts in total out of which 632 /1
art 632/2 area is 34.650

. As per renumb

. The land Surveyy no. 6
area is 124.04 hectares and other p

hectares.
Q\s‘/
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The red line showing Demarcated area between revenue and forest
area was drawn on sheet no. 2/2 year 1991-92 which was signed
on dated 14.03.2005 by Forest Ranger Jawad Shri J.C. Chaudhary
with remark “Tdl 1A 91l a0 AT ABT F WEHT” is annexed as
Annexure-5 . According to the red line drawn-on the map, the
Forest Department has determined its boundary by fencing the spot
with wire. '

8. The total area 124.04 hectares of Surveyy no. 632/1 was

transferred to Forest Department while Surveyy no. 632/2 total
area of 34.650 hectares is remained with the Revenue Department. .

9. The Surveyy no. 632/2 is further divided into three part i.e.
632/2/1 rakba 3.350 hectare, 632/2/2 rakba 14.60 hectare and
632/2/3 rakba 16.70 hectare. :

10:Collector, Neemuch vide their order dated 26.12.2023 in case
number 0235/ H- 20(3)/2023-24/ janakpur/Jawad allotted

Surveyy no. 625 rakba 1.00 hectare out of 1.990 hectare (Ag IR

HATHA), Surveyy no. 626 rakba 2.420 hectare (A FI. FI. ) and
Surveyy no. 632/2/2 rakba 14.600 hectare out of 34.650 hectare
(A< 2. S{ﬁfl' ) to Industrial Policy and Investment Promotion
Department aggregating total rakba of 18.02 hectare at Village
Janakpur, Tehsil Jawad, Distt. Neemuch is annexed as Annexure-6

11.In above mentioned point no. 10 Surveyy no. 625/1 is made by
combining former number 483 and 486 and Surveyy no. 626 is
made by combining former number 148, 149 and 147 are already
under the possession of Revenue Department which also not’

mentioned in the notification.

12.M.P Industrial Development Corporation Limited Regional. Office,
Indore vide letter no. MPIDC/RO/IND/UD LAND /2024 /1640 dated
18.01.2024 allotted the undeveloped land admeasuring area of
18.02 hectare at Village Janakpur, Tehsil Jawad, Distt. Neemuch to
M/s Sunlite Alkaloids Pvt. Ltd. Neemuch is annexed as.

Annexure- 7 _
13.SDM Revenue, Tehsil Jawad, Distt. .Neemuch submitted their

report is annexed as Annexure-8 .
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14.0n 30/05/2024 when forest ranger illegally entervene in the
revenue land Survey number 625,626 for stopping the factory
construction ,then a superimposed map of revenue and forest land
on same scale being prepared by revenue inspector and patwari to
verify the correctness of forest map .compartment 89 of beat basedi .
bhati (scale 1/15000) is superimposed on revenuc map covering
four revenue village namely Jankpur, Morwan, Dadoli, Jagepur
Hada (scale 1/3600,1/4000) superimposed map is attached as
annexure 4 .After superimposing following points are clear which

are as follows :- .
A. Compartment number 89 covers Survey num

:124.04 ha.which is already a forest land

vers so many revenue land which
.The Survey

ber 632/1 arca

B. Compartment number 89 co
not at all being allotted to forest department

numbers are as follows:-

Village Survey no Area (in hactare) Ownership status
Jankpur 193/1 « 3.650 MP Govt.
Jankpur 193/2 0.150 MP Govt.
Jankpur 194 0.910 MP Govt. -
Jankpur 195 0.350 MP Govt.
Jankpur 196 0.460 MP Govt. -
Jankpur 197 0.180 MP Govt.
Jankpur 198 1.380 MP Govt.

i Jankpur 199 0.200 MP Govt.
Jankpur 200 * 0.640 MP Govt,
Jankpur 201 0.460 MP Gbvt.
Jankpur 202 . 1.020 MP Govt,
Jankpur 203/1 0.280 MP Govt,
Jankpur 203/2 3.820. MP Govt,
Jankpur 204 ! 5.140 MP Govt.
Jankpur 205 0.500 MP Govt.
Jankpur 206 0.240 MP Govt.
Jankpur 207 0.160 MP Govt.
Jankpur 208 ~ 0.070 MP Gavt.
Jankpur 209 0.300 MP Govt.
Jankpur 210 0.020 MP Govt. *
Jankpur 624 2.10Q . MP Govt.

— Jankpur 625 1.990 MP Govt. s
[~ Jankpur 626 2.420 MP Gowt.

Jankpur 627/1 0.550 MP Govt.

. Morwan 977/1/1 ] 22.120 MP Govt.
Morwan 977/2 1,024 MP Govt.
Morwan 977/2/1 51.149 MP Gouvt.

/ .
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Dadoli 897 12.8% MP Govt.

Dadoli 907 0.491 MP Govt.

|- Dadoli 923/1 3.462 MP Govt.
Dadoli 923/2 4.900 MP Govt.

Dadoli 924 1.713 MP Govt.

Dadoli 930/1 0.010 MP Govt.
Jagepur Hada 106/1 10.821 MP Govt.
Jagepur Hada 107/1 3 12.387 MP Govt.

C. It also covers private land which is as follows :-

Village Survey no Area (in hactare) | Ownership status
Jankpur 627/2 0.500 Private
Jankpur 627/3 0.500 Private
Jankpur 627/4 « 0.500 Private
Jankpur 627/5 0.500 Private
Jankpur 627/6 0.500 Private
Jankpur 627/7 0.500 Private
Jankpur 627/8 0.500 Private
Jankpur 627/9 0.500 Private

Jankpur 627/10 0.500 Private
Jankpur 627/11 0.500 Private
Jankpur 627/12 0.500 ‘Private
- Jankpur 627/13 . 0.500 Private
Jankpur 627/14 0.500 Private
Jankpur 627/15 0.500. Private
Jankpur 627/16 0.500 Private
Jankpur 627/17 0.500 Private
Jankpur 627/18 0.500 Private
Jankpur 627/19 0.500 Private
Jankpur 627/20 0.500 Private
Jankpur 628/1 0.500 Private
Morwan 977/1/6 0.523 Private
Morwan 977/1/2 0.200 Private = «
Morwan 977/1/3 0.800 Private
Morwan 977/1/4/1 0.582 Private
Morwan 977/1/4/2 0.900 " Private
Morwan 977/1/5 0.209 Private
Jagepur Hada 106/2 1.045 Private
*  Jagepur Hada 106/3 ) 1.045 Private
Jagepur Hada 106/3 1.045 Private
Jagepur Hada 106/4 1.045 Private
Jagepur Hada 106/5 1.045 Private
Jagepur Hada 106/8 1.045 Private
Jagepur Hada 106/9 1,045 Private
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+ Jagepur Hada 106/10 ' 1.045 Private
Jagepur Hada 106/11 1.045 Private
Jagepur Hada 106/12 1.045* Private
lagepur Hada 106/13 1.045 Private
Jagepur Hada 106/14 1.045 Private
Jagepur Hada 106/16 0.700 Private
Jagepur Hada 106/17 . 1.463 Private
Jagepur Hada 107/2 1.045 Private
Jagepur Hada 107/3 1.045 Private .
Jagepur Hada 107/4 1.043 Private
Jagepur Hada 107/5 1.045 Private .
Jagepur Hada 107/6 1.045 Private
Jagepur Hada 107/7 1,045 Private
. Jagepur Hada 107/8 1.045 Private
Jagepur Hada 107/9 1.045 Private
Jagepur Hada 107/10 ) Private
Jagepur Hada 107/11 1.045 Private
Jagepur Hada 107/12 1.045 Private

D. Some government buildings such as BSNL tower ,panchayat
bhawan gram panchayat morwan ,doodh dairy ,power grid
station are built on compartment 89 ,and commercial
activities like dhabas ,brick construction is alse going on in

compartment 89
E. Compartment number 89 also cover jagepur hada land
Survey number 106/2, 106/3, 106/4, 106/5, 106/8 To
106/17, 107/2 to 107/12 which is mentioned in above Table’
is purely a revenue land in which 29 SC, ST category
pattedharis have patta but 27 of them are restricted to pccupy
the land by forest officials till date. Khasra is Attached as

annexure 10.
From the above superimposed map, it can be illustrated that the )
maps of forest department showing different compartment being
made taking huge area against the allotted area or it can be said '
that they have illegal possession over the revenue land or they have
wrong maps and the forest authorities did not know the base year

from which the current forest map hasd been made : i

15.0n 31t august 2024 ,again revenue and forest department
officially visited the site and after going through boundary,
,map and gazette, came on conclusion that there were errors.
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:ln gazette which was published ‘in 1985 and both the
epartments agreed to rectify the errors .For rectification, .
process of denotification proposal will be jointly send to the
government .The panchnama prepared ‘on 31/08/24 is being
signed by SDM revenue jawad ,SDO forest ,naib tehsildar,
.jawad ydeputy ranger forest jawad,beet guard forest .A copy
of panchnama is attached to this report which in annexed as

annexure 9 ! '
16.A file is found in janakpur patwari’office on 2nd_sept 2024 in which
the documents of publication by the then FSO under sec 20 (3SEHIYTT,

HoATlT & Fal # gofl) which was Signed, by the then FSO on 14-

03-1965 in which the survey number and area is correctly written .A
true copy of above document is attached as annexure 10 and The
Copy of gazette of 17 auqust 1964 which was Published under
Section 4 of Indian forest act is also is attached as annexure x ¥ ' .

- =
-

Above Documents Reveals thet FSO has done the Correct
exercise and wrote the rakba in bigha and biswa but the’
publication in gazette has typing mistake and the rakba published
in gazette is in Hectares. C

As per informations and documénts annexed above the land
allotted to M/s Sunlite Alkaloids Pvt. Ltd. Neemuch is never handed
over to the Forest Department during the “settlement and is a
revenue land whole land and is in continuous possession of
Revenue Department since 1920 .Joint proceedings of revenue and
forest department are ongoing to send proposal for denotification of
gazette published in 1986 to rectify the typing errors ,VOW

&\\ :

- " Upper Collector
Dist. Neemuch *

No [03/ADC/2024 - Neemuch, Date..023,/.0.9 [2024-
Copy -
1- To the Collector Neemuch Dist. Nemuch MP.

Upper Collector
Dist. Neemuch
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No Subject Page | Remark
1 |Gazette dated 25th July 1986 1-10
2 |Missle bandobast khasra 11-17
3 [The report of above verification of year 2000 | 18-22
4 renumbering provided by Revenue 9396
Department

5 [red line drawn on the map 27

6 |Collector, Neemuch order dated 26.12.2023 | 28-29
M.P Industrial Development Corporation

. Limited Regional Office, Indore letter no. 30
MPIDC/RO/IND/UD LAND/2024/1640 dated
18.01.2024
13.SDM R Tehsil J Distt.

8 3.S evenue, Tehsil Jawad, Dis 31-38
Neemuch report

9 |superimposed map 39

10 |Attached Khasra 40-72
11 [Panchnama 73
12 |under sec 20 74-77
13 |Gazette 1985 78-79
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MP INDUSTRIAL DEVELOPMENT

[
nenc GRPORATION LIMITED
REGIONAL OFFICE, INDORE

=g;,,'[,'f;;?;:“ﬂ.ﬁ,";:;‘,"""“’“‘ (Governmenl of Madhya Pradesh Undertaking) b=,
I 1 - e . i v /2
No. MPIDC/RO/IND/UD LAND2024/ \ 5\A0 INDORE, DATED :\ B * U &
j ALLOTMENT ORDER
To,

M/s Sunlite Alkaloids Pvt. Ltd.
Plot No. 292/46, Shop no. 151,
Patel Plaza,Neemuch City,
Neemuch — 458441 (ML.P.)
Email- info@sunlitealkaloids.com
Mob. 7303421677
Sub : Allotment of Undeveloped Land at Village Janakpur, Teh. Javad, district Neemuch
(M.P.). !
Ref :  Letter of Intent No. 802-05 Dated 15.01.2024 & Industrial Development Corporation Ltd. Bhopal
No. MPIDC /3 U3b. /127 /23 /06 YT &1 01 /01 /2024 |

Sir,

We are in receipt of your acceptance of the terms and conditions of Letter of Intent and
amount deposited vide UTR No. CR-PUNBO0142400 Date 16.01.2024 for Rs. 4,81,218/-, Rs.
60,15,240/-and Rs. 60,00,000/- Total Amount Rs. 66,85,737/-

We are pleased to allot you Undeveloped Land of admeasuring area 18.02 Hectare at
Village Janakpur, Teh. Javad, District Neemuch (M.P.) for setting up an industrial park. Plot is
surrounded by:-

ON THE EAST ; Govt. Land
ON THE WEST . Govt. Land
ON THE NORTH : Road

ON THE SOUTH ; Govt. Land

You are requested to:- ‘

(i) Execute the lease deed in enclosed format and register the same within 60 days, all costs and
expense incurred or which may be incurred for preparation, execution and registration of the
lease deed. shall be borne and paid by you. You shall be required to deposit certified copy of
the lease deed with this office duly registered. ’

(i) Take possession of the land within a period of seven days after completion of the formalities
as at (i) above. If you fails to take possession within stipulated time it will be presumed that
possession is taken on the Date of execution of lease deed.

Please note that in case you fail to fulfill the formalities/ conditions as at (i) and above within
the stipulated period shown as above, this allotment order shall stand cancelled and forfeiture or
refund, if any, shall be governed by the Madhya Pardesh Rajya Audyogik Bhumi Evam Audyogik

Bhawan Prabandhan Niyam-2019.
(Pratul (.;‘tgmlfas/‘inha)
EXECUTIVE DIRECTOR

Enclosed :- Coordinated boundary of the allotted area.

CIN : U51102MP19775SGC001392
101, First Floor, Atulya IT Park, Near Crystal IT Park,

Khandwa Road, INDORE - 452 001 (M.P.)
Phone :(0)0731-2970611, 2974363, 2971311

(Formest . ¢ : Fax No.: 0731-2972629
rly M.P. Audyogik Kendra Vikas Nigam (1) Ltd.) Website : invest.mp.gov.in | E-mail ' ed roind@ mpidc.co.in
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Il i . - . awad
Office of Deputy Collector DIVISIOI}a! J
' Dist. Neemuch M.P. .
No Road#i~y /2024 6?I g rro— .Date'_o“g,_m‘g_lzoﬂ-‘\

To,

Collecor Sir,
Dist. Neemuch MP

Subject :-  Allotmenit of Revenue ‘Land of Village Janakpur Tehsil

1

N

Jawad Dist. Neemuch to MPIDC

. Madhya Pradesh Gazette dated 25th July 1986, is annexed as
Annexure-1. In which Surveyy number wise .publication of
declaration of forest land was done-in total 13 villages of forest
block Lasur of Tehsil Jawad in which total 26 Surveyy nos. of

village' Janakpur were declared as forest land.

Above mentioned gazette notification 26 khasra no. with total area
176.932 was declared as reserved forest in Village Janakpur.

When the forest authorities apply for updating revenue records as
per gazette to Forgest Settlement officer then it came to light that
there are many typing mistakes in gazette like Survey number 479
is a private land gince year 1945 (missle bandobanst ) and is far
away from forest land ,Survey number 495/515 does not exist in
village janakpur .the last Survey number is 492/515 and also so
many Survey numbers have less area according to misssle
bandobast year 1945 or samvat 2002 but erroneous area has be_en
written in gazette .the detail of Survey num'ber and area according
to missle bandobast year 1945 and ownership recorded in khasra is

as follows:-

R (AR € }d%ﬁﬂ?f
Ty wran, - AT (1.5.)
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/-T/ﬁ ownership
: ] ea
? Village Syrve | Area as Area Area.(’ft A;blicat status a: ;
.No' Name vy No | per according ?ubl-zca ?on s recorde
| publicati [to , [domin IO | ghasra
on in Kh Gazette | gazc@ '
Gazette P as;a more lass .
anc than than
Sala(year | Khasra | khasra
1945) area area s
1 Janakpur |479 3.112 0.732 2.380 - Badorilal _S/ o
Bhuwaniram
: _ | Kulmi
Janakpur |[490 0.408 0.470 - 0.062 Talai M.P
5 . . Govt. )
3 anakpur | 491 0.004 0.094 - 0.09 Pal M.P Govt.
Janakpur [ 443 10.06 7.525 2.535 |- CharnoiM.P ’
. Govt.
S |Janakpur [443 [10.06 7.525 2.535 |- Charnoi M.P /
: Govt.
6 Janakpur | 494 10.06 7.525" 2.535 |- Charnoi M.P
, Govt,
& Janakpur [445 6.240 7.525 b 1.285 Charnoi M.P
Govt.
8 Janakpur | 496 1.280 7.525 - 6.245 | Charnoi M.P 1
_ : Govt.
LS’ Janakpur [497 [ 10.06 7.525 2.535 |- CE;rnoi M.P
: Govt,
10 *|Janakpur [498 | 10.06 7.525 2.535 - Charnoi M.p
- Govt. '
11 [Janakpur | 499 3.002 7.525 = 4.523 cﬁ:moi M.P
: Govt. -'
12 Janakplur 1 500 6.112 7.525 - 1.413 cﬁzmoi MP
: Govt.
13 | Janakpur 5(1 0.412 1.745 - 1.333 Charnoi M.P
' ' . ] Govt,
14 . [Janakpur [5(2 10.06 7.925 2.535 - Charnoi M.P
s _ : ! Govt.
S |Janakpur |5Q3 10.06 |1.672 8.388 = Charnoi M.P
_16 ! Govt.
Janakpur 504 10.06 T.525 2.535 - Charnoi M.P
| ' Govt,
17 | Janakpur |[505 10.06 7.525 2.535 - Charnoi M.P
: Govt.
18 | Janakpur [506 |2.002 5.122 - 3.12 Charnoi M.P
, _ Govt.
19 | Janakpur [547 [8.425 7.525 0.900 |- Charnoi M.P
Govt. A ¢
20 |Janakpur 548 [10.06 |7.525 2.535 |- Charnoi M.P
! : : Govt.
R P \,“u-\ﬁZi
s s, Rra- 24 (L)
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[ 21 W\Tl_\ ' Charnoi M.P
e “akpur 505 Tio.06 2.351 7.709 |- ot |
2 Jan ’ i M.P

akpur [510 438 Charnoi M.
B e | 3460 16.898 i 5 Govt.

n e .
il LR 3.554 1.278 |- Charnoi M.P
24 J ' . : Govt.

an e .
—— ] 2lepur 512 6.413 4.233 2.180 - |- Charnoi M.P
25 Jan ] Govt.
ak i
—— e | 213 W 7.243 3.257 - Charnoi M.P
26 [ Janakpar T Govt. '~ |
Nakpyr T e ovt.
495/ 10.06 7.225 2.835 - In village
515 -
' Janakpur
' Surveyy no.
495/515
is not there. 3
— It is 492/515
T 1377 p Ty o
: 2 -689 | 51.742 21.50
Missle bal'ldobast khas;—_-___-_*__'_"*‘-———-————-———— S09

a1s annexed s annexure 2

of sdm /f, UIVey number and thejr rakba ,a joint t
Visited {h?erZiStte S:Jer;[t}e;?eeél t1 gfﬁcer(FSO] Jawad and forest d{ep;lrtrr?;?;
per gazette FSO/SDM /5/2000 for updating revenue records as

dated 01.08 500 as 1ssued order no,. 1410/RE/2000 Jawad

1 i . :
published in 0 which all the typing error which were
124.04 hactare [176.9

gazgtte 213 }iiuly rectified and during exercise total
a.-51.742ha.-0.732h i |
actually found against notified total area of Teo0n = Jand T

- To verify the €rror,in S

annexed as Annexure-4 |,

- As per renumberi 1g list Khasra no. 479, 490 and 491 becomes

Khasra no. 610,681 and 630 respectively. While Khasra no. 489:
492 to 513, 492/915 and other Khasra added to constitute Khasrg;
no. 632 with rakbd 158.690 hectares.

. The land Surveyy ho. 632 has two parts in total out of which 632/1 i'
area is 124.04 hectares and other part 632/2 area is 34.650
‘hectares.

o yitawdt

A (1)

- AT 1T
3‘:,;3?‘—(:\ rr;= k"_ ; .
'3xr=ﬂ1<*f"‘"«‘i"r .
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10. Collector,

}

:11;111 above mentio

. The total areal ll

. The Surveyy

[

forest
' . evenue .and
The red line showi Hg Demarcated area between I

.ch was signed
‘area was drawn orj sheet no. 2/2 year 1991-92 whiC

. J C. Chaudhary
on dated 14.03.2005 by Forest Ranger Jawad Shrf J exed as
with remark “sTel A AT o dAT GIEDH ¥ e e

the
Annexure-5 . According to the red line drawn on the map,

inc the spot
Forest. Department has determined its boundary by fencing t p
with wire. ' _

24.04 hectares of Surveyy no. 632/1 WaSI
transferred to Fopest Department while Surveyy no. 632/2 tota
area of 34.650 hectares is remained with the Revenue Department.
110.

632/2 is further divided into three part i.e.
632/2/1 rakba 3.!

850 hectare, 632/2/2 rakba 14.60 hectare and
632/2/3 rakba 16|70 hectare.

NeemuEh vide their order dated 26.12.2023 in case
number 0235/ 31- 20(3)/2023-24/ janakpur/Jawad allotted

Surveyy no. 625 rakba 1.00 hectare out of 1.990 hectare (Fe I

AATEHA), Surveyy no. 626 rakba 2.420 hectare (He &T. . ) and
Surveyy no. 632/’;]3/2 rakba 14.600 hectare out of 34.650 hectare
@S A ) to

Industrial Policy and Investment Promotion
Department aggré

Janakpur, Tehsil J

awad, Distt. Neemuch is annexed as Annexure-6

¢d point no. 10 Surveyy no. 625/1 is made by
combining former|number 483 and 486 and Surveyy no. 626 is

made by combining former number 148, 149 and 147 are already

under the possession of Revenue Department which also not
mentioned in the notification.

12.M.P Industrial Development Corporation Limited Regional Office,

|
|

Indore vide letter no. MPIDC/RO/IND/UD LAND/2024/‘1_640 dated
18.01.2024 allottfi;d the undeveloped land admeasuring areah of
18.02 hectare at Village Janakpur, Tehsil.Jaxvad, Distt. Neemuch to
M/s Sunlite Alkalgids Pvt. Ltd. Neemuch is annexed as.

Annexure- 7

report is annexed &s Annexure-8 .

L]

13.SDM Revenue, ’I*Llehsil Jawad, Distt. Neemuch submitted their
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4.0 e N .
+4.0n ' ol
| ! 30/05/2024 |when forest ranger illegally entel"’ilﬁe factory

> .
-~Onstructipn ,then

the

re -
Venue lanqg Suvey number 625,626 for stopping d forest land
on sam } & superimposed map of revenue an= = Lo o,
e € scale being prepared by revenue inspector and pa di
1y the correctness of forest map .compartment 89 of beat basf: 1
ouitl (scale 1/ 15000) is superimposed on revenue map covering
H révenue village namely Jankpur, Morwan, Dadoli, Jagepur
ada (scale 1/3600,1/4000) superimposed map is attached as
annexure 4 After superimposing following points are clear which
are as follows :- !

A. Compartment number 89 covers Survey number 632/1 area
124.04 ha.wljich is already a forest land

B. Compartment number 89 covers so many revenue land which
© not at all being allotted to forest department .The Survey
numbers are [as follows:- ' :

Village |' Survey no Area (in hactare) | Ownership status
ABAKpr 193/1 - 3.650 MP Gowt.
Jankpur 193/2 0.150 ‘ MP Gout.
Jankpur 194 0.910 MP Gout.
tankpur 195 0.350 MP Govt.
Jankpur | 1% " 0.460 MP Gout.
Jankpur 197 0180 MP Gowt.
Jankpur 198 1.380 MP Govt.
Jankpur 199 0.200 MP Govt.
Jankpur 200 0.640 MP Govt.
Jankpur 201 Ak 0.460 MP Govt.
Jankpur ' 202 1.020 MP Govt.
Jankpur 203/1 « 0280 MP Govt.
Jankpur 203/2 ) 3.820 MP Govt.
Jankpur | + 204 ] 5.140 © + MP Govt.
Jankpur 205 0.500 MP Govt.
Jankpur - 206 0.240 MP Govt.
Jankpur 207 0.160 L MP Govt.
Jankpur 208 & 0.070 MP Govt,
Jankpur 209 ; 0.300 MP Govt.
Jankpur 3 210 0.020 MP Govt.
Jankpur i 624 2.100 MP Govt.
Jankpur - 625 1.990 MP Govt.
Jankpur 626 2.420 MP Govt.
Jankpur . 627/1 0.550 MP Govt.
Morwan 977/1/1 22.120 MP Govt,
Maorwan | 977/2 1.024 MP Govt.
Morwan : 977/2/1 i 51.149 MP Govt.

stust

AN e e (AS.)

=Y """._-" T’T:‘Q.m—;"'
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- s e MP Govt. g \

Dadoli [ 897 i 12.857 MP Govt. .

Dadoli 907 gt MPGovt. |

Dadoli 923/1 ' 3.462 MP Govt.

Dadoli 923/2 4.900 — MP Got.

Dadoli 924 1.713 MP Govt.

Dadoli 930/1 0610 MP Govt.
Jagepur Hada 106/1 10.821 t
Jagepur Hada 107/1 12.387 bP Govt:

C. It also covers private land which is as follows :-
Village Survey no Area (in hactare) | Ownership status
Jankpur 627/2 0.500 Private
Jankpur , 627/3 0.500 Private
Jankpur 627/4 0.500 Private
Jankpur 627/5 0.500 Private
Jankpur 627/6 0.500 Private
Jankpur 627/7 0.500 Private
Jankpur 627/8 \ 0.500 Private
Jankpur 627/9 0.500 Private
Jankpur ' 627/10 0.500 Private
Jankpur ! 627/11 0.500 Private
Jankpur 627/12 0.500 Private
Jankpur 627/13 0.500 Private
Jankpur 627/14 0.500 Private
Jankpur 627/15 0.500 Private
Jankpur 627/16 0.500 Private
Jankpur 627/17 0.500 Private
Jankpur 627/18 0.500 Private
Jankpur . 627/19 0.500 Private
Jankpur 627/20 0.500 Private
Jankpur 628/1 0.500 Private
Morwan 977/1/6 . 0.523 Private
Morwan ' 977/1/2 0.200 Private _
Morwan '977/1/3 0.800 Private - |
Morwan ! 977/1/4/1 0.582 Private
Morwan 977/1/4/2 0.900 Private
Morwan 977/1/5 0.209 Private
Jagepur Hada . 106/2 1.045 Private
Jagepur Hada 106/3 1.045 Private
~JagepurHada | 106/3 1.045 Private
Jagepur Hada ; 106/4 1.045 Private
Jagepur Hada 106/5 1.045 Private
Jagepur Hada 106/8 1.045 Private
Jagepur Hada 106/9 1.045 Private

SaH

Al ey ,_
rmi:ﬁ\:w( %-—Hi“f’- (‘;.Lgo)
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iyl

IR private

. Some govern

: Compartmgten{: ; '
. Survey number 106/2,-106/3, 106/4, 106/5, .106/8 To
r 2 to.107/12 which is mentioned in above Table

Frqm ‘the abhove's
‘maps of forest dd

RN s
Jagepur Hada 106/10° - SL08 - o ate
Jagepur Hada 106/11. 1045 private
Jagepur Hada 106/12 | 5 Lo private
+ |——L%epurHada _106/13 - v 11045 ate
_Jagepur Hada | 106/14 1.045 PI‘! te -
Jagepur Hada | '106/16 R | i i Ly
Jagepur Hada | 106/17° 1.463 e TPINEE oo
Jagepur Hada 107/2 1.045 Friyet
|__Jagepur Hada 107/3 1.045 Private
| Jagepur Hada 107/4 1.045 Private
lagepur Hada 107/5 ' 1.045 Private
| JagepurHada 107/6 1.045 Private |
Jagepur Hada . 107/7 1.045 Private
Jagepur Hada ' 107/8 1,045 Private
lagepur Hada - 107/9 1.045 Private
Jagepur Hada - 107/10 1.045 Private
Jagepur Hada $ 0 T 1.045 Private .
~ |___Jagepur Hada | + +107/12 . .1.045 Private e

‘bhawan gran
station are
activities like

compartment 89 .

106/17, 107
1is purely- a

nent ’buildi;ﬁgs: '_s‘uch- as,_ 'BSNL tower' ,panchayat
h panchayat morwan ,doodh" dairy ;power grid
built'. on - ‘compartment 89

,and commercial

dhabas ,brick construction is alse going on in

number 89 aléo cover jagepur® hada land

revenue .land in which 29 SC; ST category

~pattedharis have patta but27 of them are restricted to occupy

the land by
annexure 10|

forest ‘officials 'till date.  Khasra is Attached as

hperimposed map, it can be illustrated that the
partment. showing different compartment being

made taking huge area against the allotted area or it can be said
that they have illegal possession over the revenue lahd or they have

from which the current forest map hasd been made

15.0n 31 august |2024

- Wrong maps and the forest authorities did not know the base year

,again revenue and Jorest department

officially visited the site and after going through bouﬁdary,

smap. and gazett

e, came on conclusion that there_were errors
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. process of denotification prop_osal will be jointly sent.i [fo
ok | __government .The panchnama prepared on 31/08/24 1o b.emg 3
Y | - signed by SDM |revenue jawad ,SDO forest naib - i)
s j jawad ,deputy ranger forest jawad,beet guard forest .A cOPY
4 ' exed as o
| ;

i |
| i . |
1 .

‘of panchnama is attached to this report which in ann

" annexure 9 ; :
16.4A file is found in janakpur patwari office on 24 sept 2024 in which
. the documents of publication by thé_e- then FSO under sec 20 (35EITUTT,

;5}5‘:‘;55_ gd Favl 5@' ﬁﬂa) which waé §iqnéd by the then FSO on 14-
03-1965 in which the survey number and area is correctly written .A |
. true copy of above document is attached as annexure 10 and The It 2
Copy_of qazette bf 17 august 1964 which was Published' under .. . ..
Section 4 of Indiai} forest act is also is attached as annexure fl 1 A ]

. Above Docuthents .R_e'{reals thet* FSO has done the Correct
te the rakba in bigha and biswa but the

exercise and Wi ;
tte has typing mistake and the rakba published .

.publication in gaz
in gazette is in Hectares. . _

WAS -per. informations and documents annexed ‘above the land
allotted to' M/s Sunlite Alkaloids Pvt. Ltd. Neemuch is never handed

over to the Forest Department during the settlement. and is a
revenue land whple land and is ‘in continuous possession of =
Revenue Department since 1920 .Joint proceedings of revenue and .
forest department fare, ongoing to send proposal for denotification of
gazette published Aln 1986 to rectify the typing errors . f
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ANNEXURE-C

Office Of The Dlwswnal_Fore_st_ Officer Neemuch M.P.

Technical/2024/ 14y o Neemuch, Dt U:L\ﬁ]lolf-f

To,
The Nodal Officer |
High Level Insepction Committee
And Regional Officer, M.P. State Polution Control
Board
Regional Office, 17 — Bharatpuri Ujjain

Sub - DFO Neemuch’s Stand regarding the Application No.
159/2024 At Hon’ble NGT, Bench — Bhopal to be
admitted before Joint Inspection Committee.

? Reference -Site Inspection By the Joint Committee on date 28-
| 08-2024

With reference to the above mention subject, the
detailed Stand of DFO Neemuch regarding the Application No.
159/2024 At Hon’ble NGT, Bench — Bhopal to be admitted before
Joint Inspection Committee. is atitached herewith. May Kmdly Be
admitted before High Level Insepction Committee.

Enclosed - As Above (Page 1to 7)
L.

(S.K. Atode)
[FS
Divisional Forest Officer
Neemuch
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Joint Committee Inspection Report in the matter of
“‘Parashram Ravtmina Vs State of M.P. & Others”’

Hon’ble NGT (CZ}, Bhopal vide its order dated 15%July, 2024 in
OA no. 159/2024 “Parashram Ravtmina Vs State of M.P. & Others”
directed as under vide para 7:-
We deem it just and proper to call a report on the matter in issue,
in present application, from a Joint Committee consisting of:-
(i) One representative from the Principal Chief Conservator of
Forest _
(i) One representative from Principal Secretary, Revenue
Department, Govt. of M.P.
~ {ill) One representative from Madhya Pradesh Pollution Control
Board '

The Committee was directed to submit the factual as well as
action taken Report to the Hon’ble Tribunal. The joint committee
constituted comprising of the following officers:

1. Smt. Laxmi Gamad, Additional District Magistrate, Distt.

Neemuch
2. Shri S.K Atode, Divisonal Forest Officer, Distt. Neemuch
3. Shri. Hemant Kumar Tiwari, Regional Officer, M.P.
Pollution Control Board, Ujjain
‘In compliance of the above direction, the joint committee
visited area under question in Neemuch on 28% August 2024 to
assess the factual status of allegation made in petition.

The other officials present during the inspection are Shri
Rajesh Shah, Sub Divisional Magistrate Revenue, Jawad, Smt.
Saloni Parwa, Nayab Tehsildar, Tehsil Jawad and Shri Dashrath
Akhand, Sub Divisional Officer Forest. Mr. Dheeraj Sharma,
Manager M/s Sunlite Alkaloids Pvt. Ltd. was also present during
field visit. Applicant was also informed through his advocate but

he could not be present during inspection. The panchnama
prepared during inspection is annexed as Annexure-1.

The main contentions of the petition is :
1. Allocation and transfer of land by the State Authorities in favor

of Department of Industry, Policy and Investment Promotion,
Madhya Pradesh for establishment of new industrial area

2. Mutation and transfer of the land by Tehsil - Jawad, District
Neemuch in favor of Industry, Policy and Investment Promotion,

/N
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Madhya Pradesh. |
Renumbering of Gazzete notified survey no of forest block Lasur by the
Revenue Department after the Government of Madhya Pradesh
notification No. 5/52/85/NL/3 dated 01-06-1985 (published in the
- M.P. Gazette on 25-07-1986).

Cancellation of the allotment of the forest land and the order

dated 26.12.2023 passed by District Collector, Neemuch,
MadhyaPradesh in Case No. 0235/A-20(3}/2023-2024
The Committee visited to get factual status regarding the issues

mentioned in the petition and collected information as under:

1. According to the records, by the Government of Madhya Bharat
Shashan Gazette notification No 1101 /XF/203(54) , Gwalior dated
01st March 1955, {Published in Madhya Bharat Shashan Gazette
dated 03rd March 1955) in this notification such lands in the ex-
Jagirdari and ex-Zamindari areas of Madhya Bharat , have been
recorded as forests resumed under the Madhya Bharat Abolition of
Jagirs Act, Samvat 2008 and the area concerned and as are not
included in the reserved forests , to be Protected Forests.

- Annexure -2 (Notification No 1101/XF/203(54) , Gwalior dated 01st March 1955)

After than According to the records, by the Government of
Madhya Pradesh notification No. 9893-6398-X-64 Bhopal dated 17-
08-1964, an area of 8852.34 acres was notified as reserved forest
under the Indian Forest Act 1927, Section 4, in the current Neemuch
Division. Mr. Dongar Singh, Deputy Collector, was appointed as the
Forest Settlement Officer under Section 06. After completing all the
formalities, under Section 20 of the Indian Forest Act 1927, the area
was declared a reserved forest by the Government of Madhya
Pradesh notification No.5/52/ 85/ NL/3 dated 01-06-1985
{published in the M.P. Gazette on 25-07-1986),including the village
]anakpur. Annexure -3 (Notification No. 9893-6398-X-64 Bhopal dated 17-08-1964)

As per Madhya Pradesh Gazette Notification dated 25th
July 1986 Following 26 Khasra nos. with their area 176.932
hec. of Village Jankpur of Forest block Lasur, were declared as
Reserved forest.

Sr. No. Name Of Name of As per Notification
Forest Block Village Khasra No Area In hec.

1 Lasur Janakpur 479 3.112

2 — — 430 0.408

3 e pr= 491 0.004

4 ey ==, 492 10.06

5 —,— ——— — 493 10.06
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6 -y, ——y e 494 10.06
7 -, ey 495 6.24
8 ——=, T 496 1.28
9 el i ~yy 497 '10.06
10 -, - 498 10.06
11 ey mey = 439 3.002
12 ——— -==), == 500 6.112
13 N e 501 0.412
14 —— | == o 502 10.06
15 -, oy e 503 10.06
16 — ey 504 10.06
17 —= T 505 10.06
18 506 2.002
19 e Jy==" 507 8.425
20 508 10.06
21 e o =y, 509 10.06
22 510 3.46
23 — T 511 4.832
24 e e -, 512 6.413
25 ———y - e 513 10.5
26 " mem, - R 495/515 10.06

Total area 176.932

2. After completion of the settlement process by erstwhile FSO Mr.
Donger Singh, Deputy collector in matters of settlement no role of
present FSO remains.

By the Above mentioned gazette notification 26 khasra no. with
total area 176.932 was declared as reserved forest of Village
Janakpur by the Government of Madhya Pradesh notification
No. 5/52/85/NL/3 dated 01-06-1985 (published in the M.P.
Gazette on 25-07-1986) |

Despite this fact, According to the records, it has been
known from the letter No. 206/Reader-2/2024 dated 22-03-
2024 of the Nayab Tehsildar, Jawad, that the following Notified
26 survey numbers with their area 176.932 hec. of the Village
Janakpur Reserved forest block Lasur {published on 25-07-
1986) in the year 2000-2001 were altered by the Sub divisonal
Revenue Officer, Jawad vide his order No. 1410/Ri/2000 Dt.
01.08.2000. The renumbering List of Khasra nos. and
respective areas provided by the Nayab Tehsildar Jawad Vide
his letter No. 206/Reader-2/2024 Jawad Dt. 22.03.2024 after
the notificcation of reserved forest block Lasur. The
comparative situation is as follows }Q(

‘_________..--
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Sr. Nao. As per Gazzette Notification Khasra Nos. After Remark
Dated 25.07.1986 Renumbering in 2000-2001 )
Khasra No Area In hec. Khasra No Area In hec. -
1 479 3.112 610 0.732
2 490 0.408 631 0.470
3 491 0.004 630 0.094
4 492 10.06 The total
5 4593 10.06 area of 23
6 494 10.06 Khasras
7 495 6.24 from 492 to
8 496 1.28 513 and
9 497 10.06 495/515
10 498 10.06 Shown on
11 499 3.002 Serial No. 4
12 500 6,112 to 26
13 501 0.412 hould be
14 502 10.06 out of 51;’;‘ 208
15 503 10.06 632 124.04 )
16 504 10.06 hec. but
17 505 10.06 Revenue
18 506 2.002 officers
19 507 8.425 Amended it
20 508 10.06 as 124.04
21 509 10.06 hec.
22 510 3.46
23 511 4,832
24 512 6.413
25 513 10.5
26 495/515 10.06
Total 176.932 Hec. Total 125.336 Hec.

The renumbered Khasra No. 632 and their area 124.04 Hec.
are germinated from original gazzette (Published on 25-07-
1986] notified Khasara No. 492 to 495/515 with their notified
area.

By letter number 302/R.T.C./2024 dated 21.05.2024 of
Collector District Neemuch, a joint team of Forest and Revenize
Department was constituted and for joint demarcation
proceedings to investigate the legality of the land situated in
village Janakpur, on 31.05.2024, a joint spot verification was
done with Sub-Divisional Officer Jawad, Naib Tehsildar Jawad,
Revenue Inspector Dadouli Circle 1 and 2, Patwari, Sub-
Divisional Forest Officer Neemuch, Technical Officer Forest
Department, Forest Range Officer Jawad and other forest staff.
In which the staff of Revenue Department and Forest
Department presented the actual situation regarding the
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allotted land on the basis of their records. The allotted, land

comes under the compartment number 89 of Beat Basedibhati

of reserved forest block Lasur and according to the map of the
prevailing forest working plan (toposheet) and the map of
Survey of India, the allotted land is found within the boundary
of reserved forest block Lasur A joint Panchnama of Site
Inspection made by joint inspection team. Photocopy of the
spot panchnama of site inspection dated 31.05.2024 is
attached. Annexure 4

The allotted land of reserved forest block Lasur is under the
control of forest department, being compartment number RF
89 of beat Basedibhati. The protection of forest in the said area
is being done by the forest officers of respondent number 2 and
6 through subordinate staff such as forest guard beat guard
Lasur, range assistant and range officer Jawad and with the
help of concerned village forest committee. On finding illegal
activity on the forest land of reserved forest compartment
number 89, range officer Jawad has registered Preliminary
Forest Offence Report (P.O.R}) number 3568/17 dated

30.05.2024 under section 26{1) %, & of Inidan Forest Act 1927,

And According to the section 4(1)-1(A)I(a) the Forest
Conservation Act 1980 Amendment Act 2023 the land declared
or notified as a forest in accordance with the provisions of the
Indian Forest Act, 1927 or under any other law for the time
being in force;, A photocopy of P.O.R. pages is enclosed.
Annexure -5.

As per the letter of Government of India /8-31/2004-FC dated
20.08.2004 ,the hon’ble Supreme Court Vide its order dated
13.11.2000 in writ petition {(C) No. 337 of 1995 has banned

dereservation of forest. Also Vide the Circular no./F-

25/54/2009/10-3 Dt. 20.04.2005 of Govt. of M.P. Forest
Department, in view of above Superme Court Order
dereservation of forest has been banned. A photocopy of the
letter is enclosed. Annexure -6

3. As per information and document provided by DFO
Neemuch the alloted land is reserved forest of forest block
Lasur as notified by the Government of Madhya Pradesh
notification No. 5/52/85/NL/3 dated 01-06-1985
{(published in the M.P. Gazette on 25-07-1986) and the
alloted land is in Compartment No RF 89 of Beat

N
c_._—-——-"
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Basedibhati of Forest Block Lasur according to the map of

the prevailing forest working plan (toposheet) and the

map of Survey of India. By the order of The Collector
Neemuch,0235/A-20(3}/2023-24 dated 26.12.2023,
survey number 625 area of 1.990 hectare situated in
village Janakpur, 1.00 hectare out of survey number 626
area of 2.420 hectare, survey number 632 /2 area of 34.65
hectare out of 14.60 hectare, total area 18.02 hectare land
has been allotted to Industrial Policy and Investment
Promotion Department Bhopal. Out of which survey
number 625 area of 1.990 hectare and 626 area of 2.420
hectare are not included in the notification of reserved
forest block Lasur. Survey number 632 is basically made
up of survey numbers 489, 492 to 513 and 495/515. with
their rakba 124.04 hec. The allotted land of the
renumbered Survey No 632/2 Area 14.06 Hec. is forest
land as per original notified survey number which was
notified by the Government of Madhya Pradesh
notification No. 5/52/85/NL/3 dated 01-06-1985
{(published in the M.P. Gazette on 25-07-1986)

. DFO Neemuch has wrote to the SDM Jawad Tehsil Jawad to
provide the copy of order no. 1410/RE/2000 Jawad dated
01.08.2000.

. The copy of this order is not provided by Revenue
Department to the Joint Inspection team. The renumbering
of 26 survey nos. of Village Janakpur wasstarted in the year
1992 and settlement was finalized in the year dated 2001-02.
The list of renumbering after the notificcation of reserved
forest block Lasur, is provided by the Nayab Tehsildar
Jawad Vide his letter No. 206/Reader-2/2024 Jawad Dt
22.03.2024.

. As per renumbering list Khasra no. 479, 490 and 491
becomes Khasra no. 610,631 and 630 respectively. While
Khasra no. 489, 492 to 513, 492/515 and other Khasra
added to constitute Khasra no. 632 with rakba 158.690
hectares.

. The survey no. 632/2 is further divided into three part i.e.
632/2/1 rakba 3.350 hectare, 632/2/2 rakba 14.60
hectare and 632/2/3 rakba 16.70 hectare. Survey number

K

i m—rt
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632 is basically made up of survey numbers 489, 492 to

513 and 495/515. with their rakba 124.04 hec. The
allotted land of the renumbered Survey No 632/2 Area

14.06 Hec. is forest land as per original notified survey
number which was notified by the Government of Madhya

Pradesh notification No. 5/52/85/NL/3 dated 01-06-1985

(published in the M,P. Gazette on 25-07-1986)

Conclusion:

AS per information and document provided by DFO
Neemuch the Area of 14.60 hec of Khasra no 632/2 (After
Division of the Renumbered Khasra No 632) alloted land is
Reserved Forest Land of Reserved Forest Block Lasur as
notified by the Government of Madhya Pradesh notification
No. 5/52/85/NL/3 dated 01-06-1985 (published in the M.P.
Gazette on 25-07-1986) and the alloted land is in
Compartment No RF 89 of Beat Basedibhati of Forest Block
Lasur according to the map of the prevailing forest working

~ plan (toposheet) and the map of Survey of India. The Alloted

land is in possesion of from the date of notification No.
1101/XF/203(54) as protected forest.

Reply On Behalf of Respondent No. 2 and 6.

£

e

{(S.K Atode)
Divisional Forest Officer
" Division Neemuch
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MADHYA BHARAT PUBLIC SERVICE
COMMISSION, JAL VIHAR, GWALIOR

Corrigendum

It woliliesl for general information  that recruit-

aent 0 15 posts of Agniculture Teuchers for the Eruca-
e Department adverused in Commission’s  Advertise-

et Noo 6 (itein No o 10) which appeared on 17th Febra-
e 1935 s hereby cancelled . o

TAUTH T AL wedom fem oam 3 fs fam
amF g e ¥ oo v 5 qamm © 29 FO9R T
fIarm 5 L (WTPIEE AT ve) AL a TR F1 T
o ar 72 7= fsm == %

a8,
1. qa. gew, T

FOREST AND TRIBAL WELFARE DEPARTMENT
GWALIOR

Notification
o 110UIXT 203(54). Gwalior, dated the st March, 1955

In evcreee ol the powers conferred by Section 29 of
-tz 3Madhra Bharat Forest Ast, Samvat 2007, the Government
= picased lereby 1o declzre such lands in the ¢x-Jagirdari and
ez-Lamuindan areas of Madhva Bharat, resumed under the
Madhva Bharat Abshition of Jagirs Act, Samvat 2008 and
th+ Madhiz Bnarat Zamindari Abohtion Act, Samvat
apr, respasuively, as have bLeen recorded as forests in
the last esttlement in the area concerned and as ate not
wcluded in the reserved forests to Le protected foress
srsoiderd 1At any avisting mights of ndinvidaoals of

com-
mamiles 1o aizh lzads shall not be alirrdgel or

1Hieoted

@D

pending the enquirv and record in accorgance with
provisions o sub-section 3 of the siul section.

qurarey ¥4 Frava, gag 2.3 §1 W AL IOT T j
afezdi &) wAin & AR go, ATEA $7 frafer g, A
aiire gafer faTa, A%3 deez A4 FOTWFA AR
aarfex frara, 214 200z % FHF qI7d@ A3 AT
T AT A1 % ot yfadn w1 AT graf~m % €
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Parynvaran Bhawan, CGO Complex,
" Lodhi Road, New Delhi - 110 003.
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Janakpur, Madhya Pradesh, India
Unnamed Road, Janakpur, Madhya Pradesh 458110, India
Lat 24 635053°
Long 75.027838°
28/08/24 12:43 PM GMT +05:30
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% Janakpur, Madhya Pradesh, India
J2MC+R5EM, Janakpur, Madhya Pradesh 458220, India
Lat 24.634515°

Long 75.019677°
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Annexure-E —
MP INDUSTRIAL DEVELOPMENT

aienid
PID' CORPORATION LIMITED
REGIONAL OFFICE, INDORE
M P Industrial Development
Corporation Limited gl

‘_  TATED . AP ™
No. MPIDC/ROAIND/UD LAND2024/ \ §\A0 INDORE, DATED :\ B \

(Government of Madhya Pradesh Undertaking)

) ALLOTMENT ORDER

To,

M/s Sunlite Alkaloids Pvt. Ltd.

Plot No. 292/46, Shop no. 151,

Patel Plaza,Neemuch City,

Neemuch — 458441 (M.P.)

Email- info@sunlitealkaloids.com

Mob. 7303421677
Sub: Allotment of Undeveloped Land at Village Janakpur, Teh. Javad, district Neemuch

(M.P.). !

Ref : Letter of Intent No. 802-05 Dated 15.01.2024 & Industrial Development Corporation Ltd. Bhopal

No. MPIDC /4 Y3h. /127 /23 /06 Hyrer feAAid 01 /01/2024 |
Sir,

We are in receipt of your acceptance of the terms and conditions of Letter of Intent and
amount deposited vide UTR No. CR-PUNB0142400 Date 16.01.2024 for Rs. 4,81,218/-, Rs.
60,15,240/-and Rs. 60,00,000/- Total Amount Rs. 66,85,737/-

We are pleased to allot you Undeveloped Land of admeasuring areca 18.02 Hectare at
Village Janakpur, Teh. Javad, District Neemuch (M.P.) for setting up an industrial park. Plot is
surrounded by:-

ON THE EAST ; Govt. Land
ON THE WEST : Govt. Land
ON THE NORTH : Road

ON THE SOUTH : Govt. Land

You are requested to:- \

(i) Execute the lease deed in enclosed format and register the same within 60 days, all costs and
expense incurred or which may be incurred for preparation, execution and registration of the
lease deed, shall be borne and paid by you. You shall be required to deposit certified copy of
the lease deed with this office duly registered.

(ii) Take possession of the land within a period of seven days after completion of the formalities
as at (i) above. If you fails to take possession within stipulated time it will be presumed that
possession is taken on the Date of execution of lease deed.

Please note that in case you fail to fulfill the formalities/ conditions as at (i) and above within
the stipulated period shown as above, this allotment order shall stand cancelled and forfeiture or
refund, if any, shall be governed by the Madhya Pardesh Rajya Audyogik Bhumi Evam Audy ooik
Bhawan Prabandhan Niyam-2019. i
Enclosed :- Coordinated boundary of the allotted area.

(Pratul Ch: a Sinha)
EXECUTIVE DIRECTOR

CIN : U51102MP1977SGC001392
101, First Floor, Atulya IT Park, Near Crystal IT Park,

Khandwa Road, INDORE - 452 001 (M.P.)
Phone :(0)0731-2970611 2974363, 2971311

Faw N+ H731:29

Website : invest.mp n | E-mail : ed.roind@mpide.co.in
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Registration and Stamp Department
Madhya Pradesh

LEASE DEED FOR UNDEVELOPED INDUSTRIAL LAND ALLOTTED AT
VILLAGE JANAKPUR TESHIL JAWADDISTRICT NEEMUCH(M.P.)
INDUSTRIAL UNDEVELOPED LAND

This deed is made on 18th, Januaryof year 2024 between the Governor c_:f
Madhya Pradesh, acting through Executive Director, MPIDC Regional Office

Indore (herein after called the 'Lessor ‘which expression shall, where the
context so admits, include it’ successor in office) of the one part & further
Authorized MR. P.P. VIJAYVARGIYA, GENERAL MANAGER MPIDC Regional Office
indore to Execute Lease Deed Vide Order No, 1508 Dated 21/03/2023.

AND

M/S. SUNLITE ALKALOIDS PVT. LTD. acting through MR. NIKHIL BANSAL S/0
SHRI J.C. AGARWAL DIRECTOR and having its registered office at Sal
House, 151, 1st Floor, Patel Plaza, Neemuch city, Neemuch (M.P.)(herein after
called the 'Lessee' which expression shall, where the context so admits,
include its successors and permitted assigns) of the other part.

Whereas permission granted to allot the land from M.P.1.D.C. Bhopal order No.
WW.%./127/23/06 Dated 01.01.2024 with following terms and condition -
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Whereas upon the request of lessee, the lessor has agreed to grant to the
lessee, subject to the terms and conditions herein after specified, a lease of
the Undeveloped piece of land comprising of an area measuring 18.02 Hectare

and undertakesthat the furnished information is CORRECT & ACCURATE. 1 1 6




Registration and Stamp Department
Madhya Pradesh

situated in the Village Janakpur of Tehsil Jawad of the District Neemuch (M.P.)
more particularly described in the schedule hereto annexed and for greater
clarity delineated on the plan hereto annexed and thereon shown with
boundaries in red colour (hereinafter referred to as 'the said Undeveloped
land") for a term of NINETY NINE YEARS commencing from the date 18.01.2024
and ending on 17.01.2123 for the purpose of Setting up a
Phytochemical/Alkaloids Extraction Unit [Active Pharmaceutical Ingredient)
herein after referred to as the said activity/business).

And whereas the lessee has agreed to take the lease on the said terms and
conditions. Now. therefore, this deed witnesses and it is hereby agreed and

declared as follows:-

1.1tis agreed upon that the referred Undeveloped land is allotted to the Lessee
for the operations of business referred herein, under the provisions of the
Madhya Pradesh Rajya Audyogik Bhumi Evam Bhawan Prabandhan Niyam 2019
(As amended 2022) issued by the Government of Madhya Pradesh vide

Ind ustrial Policy and Investment Promotion Department's order No.
F-17-26-2019/A-11, Dated 27.07.2022 (herein after called as "Ruies").

2 That all the provisions of and terms & conditions as referred to in the said
Rules shall always be applicable and binding on the Lessee.

3.(i) In consideration of the premium, lease rent, development charges and
maintenance charges herein reserved and the covenants on the part of the
lessee herein contained, the lessor shall demise to the lessee and the lessee
shall accept a lease of the said Undeveloped land /building to hold the same
for the Industrial Activity of Setting up a Phytochemical/Alkaloids Extraction
Unit (Active Pharmaceutical Ingredient) for a period of NINETY NINE YEARS
commencing on the date of agreement on which the possession of said
Undeveloped land/premises is handed over to the lessee.

(iiThe Lessee shall use the aforesaid demised Undeveloped land /premises,
exclusively for the Industrial Activity mentioned hereinabove and the Lessee
shall not be entitled to use the land/demised premises for any other purposes

whatsoever,

A. Land Possession Documents/ Mining Lease Agreement Uploaded in XGN on 14/08/2024 16:43:16 ids o}
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(iiwithout prejudice to the aforesaid Clause 3(i}) mentioned hereinabove, it Is
hereby made clear that the Lessee shall not be entitled to carry on any such
Industrial Activity from the demised premises, which has been regulated‘ by
any General or Special Law if force or regarding which any Incensglpcrmmuon
sanction is required under any General or Special Law in force_, without first
following the concerned regulations and/or without prior obtaining the

license /permission/sanction, as may be required under the relevant

concerned Law.

4.The Lessee having paid the following amount to the Lessor for the said
land:-

iPremium of Rs. 80,20,320/- (Rs. Eighty Lakh Twenty Thousand Three

Hundred Twenty) Only.

iiAdvance Annual Lease Rent Rs. 1,60,406/- (Rs. One Lakh Sixty Thousand
Four Hundred Six) Only.

liDevelopment charges Rs. 0/~ (Rs. NIL) only.

iv.Advance one year annual maintenance Charges Rs.0/-

(@-NIL-PerSqg.mtr)(Rs.NIL) only,
v.Three years annual lease rent as Security Deposit Rs. 4,81,218/- (Rs, Four

Lakh Eighty One Thousand Two Hundred Eighteen) Only.

5. Thereafter, during the term of the iease the lessee shall with respect to the
demised Industrial Undeveloped Land, pay to the lessor, the annual Lease Rent
@ Rs. 1,60,406/— (Rs. One Lakh Sixty Thousand Four Hundred Six) only. p.a.
and annual maintenance charges @ 0 Rs. NIL/- {(Rs. NIL) only and/or such
other sum or at such other rates, as may be determined in accordance with the
said Rules, in the month of April each year in the office of the MPIDC Regional
Office through online portal or such place or places as the Managing Director/
Executive Director may direct from time to time. In case of any delay in
payment of the due Lease Rent and or Maintenance Charges by the Lessee,
simple interest @10% p.a. shall also be payable by the Lessee on the aforesaid
due amount/s, from the date when they become due till the actual payment by
the Lessee,

6.The lessee hereby agrees to pay the maintenance charges at the rates as
may be fixed /revised from time to time by the lessor/concerned Authority,

A. Land Possession Documents/ Mining L ease Agreement Uploaded in XGN on 14/08/2024 16:43:16 from | P N: 23.1.1.83.
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7 The lessee shall from time to time and at all times during the term of the
lease pay except as aforesaid, all taxes, rates, assessments and other charges,
which are or may, at any time hereafter during the said term be assessed,
charged or imposed upon the said land /premises, whether on the lessor or on

the lessee.

8.All sums, such as due amount of premium, lease rent, development charges
and maintenance charges or any other charges imposed by the lessor, may be
recovered as arrears of land revenue, if the same are not paid before the
respective due date or there after afong with interest @ 10% per annum as
mentioned hereinabove.

9.The lessee hereby agrees that he shall implement the project for the sqid
Industrial Activity and start the production/ commence the operation within

the stipulated period, as prescribed in the said Rules, failing which, action for
cancellation of allotment for land /shed and termination of Lease Deed shall be
undertaken.

10.The lessee further agrees that he shall utilize the land as per norms and
within the prescribed period from the date of execution of lease deed or the
date of taking over of the possession of land, failing which, action would be
initiated for cancellation of allotment and termination of Lease Deed.

11.0n the expiry of the lease period, the lessee shall pay 2% of the then
prevailing premium amount in case of developed land and in case of
undeveloped land, lessee shall pay 1% of the, market value of the land,
assessed on the basis of the then prevailing un irrigated agriculture land, as
per the Collector Market Value Guide Line, for the concerned area for the
renewal of the lease, Further, at the time of renewal of lease, the lease rent will
be increased by ten times of the existing lease rent or prevailing lease rent
whichever is less.

12.The lessee shall be entitled to surrender the land and obtain refund of
premium strictly as per the provisions of the Rules, In case, bullding/other
assets have been constructed on the said land, the lessee shall have the right
to remove & sale the assets at his/their own cost. In the event of sale of such
assets, the purchaser shall have to execute a fresh lease deed after the

A. Land Possession Documents/ Mining Lease Agreement Uploaded in XGN on 14/08/2024 16:43:16 Tom | P \' 181
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payment of full premium and other charges/dues as per the Rules.

13.The lessee shall not undertake any construction activity without obtaining
necessary approval of maps, building permissions & plans, as also all other

permissions/sanctions /approvals/ objections, required for the
construction/project from the respective concerned competent authority.

14.The Lessee shall use the said premises, land and building structur.es and
works erected or constructed thereon only for the purpose of the business
stated herein above.

15.The lessee shall keep the said premises, land and building erected thereon
secure and in good condition through maintenance and upkeep at his own
cost, The lessee shall alsoc develop his own parking arrangements on the
land/building allotted and shall not park the vehicles on the road. Any activity
of the lessee which may cause or is causing inconvenience to nearby allotteein
proper functioning of their activities can be ground to cancel of the lease deed
of lessee.

16.The development and maintenance works in the Industrial Area will be
done by the lessor according to its plan which will be completed as early as
possible, depending on availability of funds.

17 (A)For Industrial land

The Lessee shall not acquire any title, proprietary right or claim in the demised
land /premises, through this deed and nothing contained in this Lease Deed
shall mean or create any title, proprietary right or claim whatsoever, in the
demised land /premises, in favour of the Lessee, The lessee shall not sublet,
assign or otherwise transfer the said premises/land or any part thereof or any
building constructed thereon for any purpose whatsoever, except as provided
in the said Rules,

18.0n the basis of change in the constitution of ownersnip of the unit, the
Lessee may with the prior permission of the lessor in writing and by paying the
required fee /charges, transfer the lease as per the provisions of the said
Rules.

on Documents/ Mining Lease Agreement Uploaded in XGN on 14/08/2024 16:43: 161 3
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19.The lessee shall not carry on any illegal trade or business on the said
land /premises.

20.For closure /transfer of the business, Lessee shall inform the Lessor al the
earliest. In the case of NCLT or declared sick units or court cases, allotting

authority will take decision as per the directions.

2 1.Without prejudice to the right of the Lessor to recover form the Lessee, any
amount due or unpaid, with or without interest as the case and without
prejudice to the right of the Lessor to avail any other simultaneous remedy
against the Lessee, in terms of this Deed and in accordance with the Rules,

this Lease Deed and the consequent lease of the demised land/premises to the
Lessee, shall be deemed to have been terminated, on the
happening/occurrence of any or more of the following events;

(a)if the lease rent hereby reserved or revised time to time or any part the reof,
or any other charges or dues payable by the Lessee, shall at any time be in
arrears and remain unpaid for a period of one year or more, next after the
date when the same shall have become due, whether the same shall have been
lawfully demanded by the Lessor or not or whether a demand notice in this
respect has been issued by the Lessor or not and an order communicating the
termination of lease has been issued against the Lessee;

i{b)The Lessee becomes insolvent and (or being a firm/company goes into
liquidation, voluntarily or otherwise; or enters into an arrangement/agreement
with his/its creditors for composition of the industry, or in case of Lessee
being a Partnership Firm, the Lessee Firm is dissolved for reasons whatsoever.

(c)The demised premises/land is attached by any authority for any reason
whatsoever;

(d)There is a breach, non-observance or non-compliance, regarding any of the
terms and conditions contained herein in this Deed or a breach of any of the
provisions of the Rules or any applicable law in force, by the Lessee and the
Lessee fails to rectify or remedy the said breach, within a period of sixty days
of the notice in writing issued against the Lessee in this respect by the Lessor.

SUS At
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(ii) If the lease is terminated as aforesaid, then the Lessor may,
notwithstanding the waiver of any previous dues and without prejudice to any
other right or remedy available to the Lessor including the right to recover the
dues of whatsoever nature, take recourse to right of re-entry upon the S.a‘d'
demised land/premises and re-enter and take back its possession, as if this
demise had not been made.

22.0n the expiry of the lease period or termination of the lease due to bre_ach
of the conditions of the lease deed or the Rules, the lessor shall have the right
of re-entry over the fand /premises.

23.0n termination/surrender of the lease, the lessee shall be given an
opportunity to transfer or otherwise dispose of the building, plant and
machinery and any other construction on the said premises within the period
of three months after the said three months' period, the lessor shall take back
the possession of the land/premises as per Rules.

24.lessee may surrender the leased area in part or whole, by serving upon the
lessor, three calendar months' prior notice in writing of his intention to do so.
The lessor shall have the right of re-entry over the surrendered

land/premises. On such re-entry the lessor may refund to the lessee part of
the premium paid by the lessee at the time the land was allotted /leased out 10
the lessee in the following manner -

(1)90%, if surrender of allotted/leased land occurs within two years from the

date of taking over its possession in case of Micro/Small Scale Industrial Unit
and three years from the date of taking over its possession in case of Large/
Medium Industrial units and warehousing and logistic projects,

{(IN80%, If surrender of allotted /leased out land occurs after two years but
within three years from the date of taking over its possession, in case of
Micro/Small Scale Industrial Unit and after three years, but within four years
from the date of taking over its possession in case of Large/ Medium
Industrial units and warehousing and logistic projects.

(i) 70%, if the surrender of the allotted/leased out land occurs after three
years but within four years from the date of taking over its possession in case

A. Land Possession Documents/ Mining Lease Agreement Uploaded in XGN on 14/08/2024 16:43:16 Ffom TF ‘ 27318
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of Micro/Small Scale Industrial Unit and after four years but w:thin. five years
from the date of taking over its possession in case of Large/ Medium
Industrial unit and warehousing and logistic projects.

{iv)50%, if the surrender of the alloned /leased out land occurs after four years
but within six years from the date of taking over its possession in case of
Micro/Small Scale Industrial Unit and after five years but within seven years
from the date of taking over its possession in case of Large/Medium Industrial
unit and warehousing and logistic projects.

Explanation:-For the purpose of this clause, the period of possession of Ian.d
with the lessee will be reckoned from the date of the lessee taking possession
to handing over possession to the lessor. Where possession of land has not
been taken over by the Lessee, the time period available to the Lessee for the
surrender of land /premises, as mentioned above shall be calculated from the
date of execution of the lease deed, for the purpose of calculation of refund of
premium,

25.All costs and expenses incurred or which may be incurred for preparation,
execution and registration of this lease shall be borne and paid by the
lessee.The lessee shall, after execution and registration of the ease deed,
deposit a copy of lease deed, duly certified by the registering authority, with
the lessor and may retain original copy with him,

26.The Lessee shall be entitled to avail finance /loan facility from any
scheduled bank/financial institution in accordance with the provisions of the
Rules and for the said purpose shall be entitled to assign the said land in
favour of such Bank/Financial Institute, only to the extent his/its Lease Hold
Rights in the said land, as referred to in the Rules. It is hereby made clear that
such assignment of the Lease Hold Rights shall not mean or include, the
assignment of the demised land and/or the assignment of any
buildings /shed /structures which may be existing on the demised land, prior
to the execution of the lease deed in favour of the Lessee, whether
constructed by the Lessor or not and any finance arrangement/loan facility
availed by the Lessee from any bank/financial institution, shall alwavs be
subject to this Lease Deed and all the terms and conditions contained herein
as also subject to all the provisions of the Rules. In all circumstances, the

A. Land Possession Documents/ Mining Lease Agreement Uploaded in XGN on 14/08/2024 16:43:16 . ON -‘ 181, z 83,
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charge of the Govt. of MP, Department of Industrial Policy & Investment
promotion on land /shed shall be over and above any subsequent charges to

be created.

27.Consequent to the infringement / breach of any of clauses of thfa lease
deed or the Rules, by lessee, the allotting authority will serve a notice to the
lessee for the compliance of concerned clause/s of lease deed/provisions of
the Rules (i.e. rectification of breach) withing 60 days and in case of non
compliance of this notice, the lease deed shall be deemed to have been

terminated.

28.The lessee, if aggrieved by any order passed by the Alloning Authority.
may prefer an appeal to the designated authority with appropriate fee within a
period of 90 days as per the provisions of the said Rules.

29.The allotting authority to which the powers of allotment have been
delegated will also be competent to terminate the lease deed on behalf of the
lessor,

30.This lease deed will be subject to the provision contained in the Madhya
Pradesh RajyaAudyogikBhumiEvamAudyogikBhawanPrabandhanNivam, 2019
(As amended 2022)and Industrial Policy and investment Promotion
Department's order No. F-17-26-2019-Alldated 27.07.2022 and as
amended from time to time. For amendments subsequent to the execution of
this lease deed the lessee shall be bound to amend the lease deed
incorporation such amendment on his own cost,

31.The lessee shall comply with all Acts, Rules and Regulations of State
Government. /Central Government/Local Bodies/any other competent
authority, in force from time to time for the operation of industrial
activity/business from the demised premises.

32.The lessor shall not be liable to compensate any loss on account of any
accident occurred or damage caused to any other
persons/labour/workmen/third party etc. due to the operations being carried
out by the lessee in the allotted premises.

A. Land Possession Documents/ Mining Lease Agreement Uploaded in XGN on 14/08/2024 16:43:16 from | P No: ; .42.83
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33.The lessee, being a proprietorship entity intending to avail the option
avallable in the said rules, here by nominates Shri/Smt/Ku ...N.A.... 5/0/D/0
N.A_.... resident of N.A. as its sole successor of the said business. In the
event of death of the lessee, such nominated person shall be accepted by the
lessor, as lessee automatically for the remaining period of lease.

34.The partners in the lessee unit intending to avail the option available in the
said rules, hereby nominate the following persons, their sole successors
respectively, in the said partnership entity owing the said business:-

Name of the partner Nominee Father's name Resident of

In the event of death of a partner, respective nominated person shall be
accepted by the lessor, as partner on his behalf in the lessee partnership entity
for the remaining period of lease, automatically. However, if any of the

original partners has ceased to be a partner in the lessee partnership entity at
any point of time, such nomination exercised by him shall become null and

void automatically.

35.The Lessee shall not restrict the entry of the Lessor or any person
authorized by the Lessor, in the demised premises and shall provide all
information sought, in writing by the Lessor or its authorized person.

36.That the 'Lessee’ shall indemnify and hold harmless, the 'Lessor' against
any claims damages or any legal actions whatsoever, Initiated against the
'‘Lessor' and arising out of and by virtue of any act, misdeed, offence, unlawful
or illegal activity on the part of the 'Lessee’ or non payment of any dues,
duties, taxes or cess etc. payable by the "Lessee’, or any other cause
attributable to the Lessee,

37.That any notice to be served upon the ‘Lessee’, under and by virtue of the
provisions of the agreement, shall be deemed to have been properly served, If
addressed to the ‘Lessee’ and if delivered at its address herein above
mentioned, unless the 'Lessee’ has given proper notice to the Lessor,
regarding the change of such address.

38.That notwithstanding any other agreement, deed or exchange of letters or
discussions, hitherto exchanged between the parties, in the matter of the
lease of the aforesaid Land/Premises, the-terms of this lease agreement & the
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provisions of the said Rules alone, shall prevail and bind the parties. No term
of this lease agreement shall be modified or altered, except by a decument in
writing, executed by both the parties. All the documents and annexures,

annexed with this deed, shall always remain a part and parcel of this dee
shall be read as a whole

d and

39.The Lessee hereby expressly and specifically agrees and consents that only

the competent Courts of Law, within the territorial jurisdiction of which, the
demised land/premises/building is situated shall have the exclusive .
jurisdiction to hear, decide and adjudicate upon any dispute, matter or issue,
with respect to this Deed or any of the terms or conditions contained herein of
with respect to the applicability, interpretation, performance of
non-performance of any the provisions of this Deed or the Rules, arising
between the Parties to this Deed and it is further expressly agreed that the
jurisdiction of all other Courts shall be specifically barred. In case any
Appeal/Revision/Writ Petition needs to be preferred, then the Hon'ble Htgh
Court of M.P. at Jabalpur or its concerned Benches at Indore & Gwallor, within
the jurisdiction of which the demised land /premises/building is situated. shall
only have the jurisdiction to hear, decide and adjudicate upon the same.

SCHEDULE

Name of Village JANAKPUR
Name of Tehsil JAWAD
Name of District :NEEMUCH

Undeveloped Land:SURVEY NO. 625/1, 626, 632/2/2
Total area: 18,02 Hectare

Bounded By :-

On The East:GOVT, LAND
On The West:GOVT. LAND
On The North: MAIN ROAD
On The South:.GOVT, LAND
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WITNESS WHERE OF, the parties hereto have put their ink, seal and stgna(ure?
on these presents on this 25th Of JANUARY Year 2024 at Neemuch out of their
own free will and consent and without any fear, coercion and pressure.

Signed For & On Behalf Of
Governor of M.P.

Through Executive Director
MPIDC R.O. Indore

The 'Lessor' Through Its
(Authorized Signatory)

Signed For & On Behalf Of
M/S.SUNUITE ALKALOIDS PVT, LTD.
(DIRECTOR)

(MR. NIKHIL BANSAL)
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